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we will be meeting now at 3.10 p.m., accordingly, the Private Members business
will be up to 5.40 p.m.

The House is adjourned for lunch for one hour.

The House then adjourned for lunch at twelve minutes past two of the
clock.

The House re-assembled after lunch at sixteen minutes past three of the
clock.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM) in the Chair.
PRIVATE MEMBER'S RESOLUTION

DISINVESTMENT POLICY OF THE GOVERNMENT

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Hon. Members, we
now take up Private Members' Business. But | have a point to make. The
Resolution to be moved by Shri Raghavan pertains to disinvestment. Yesterday,
the Business Advisory Committee had decided to take up this very issue for
discussion, at length, as a Short Duration Discussion, in the coming week. So,
I think, it would be a repetition. Can 1 make an appeal to the hon. Member,
Shri Raghavan. to give up moving his Resolution, and allow his party colleague,
Shri Jibon Roy, to move his Resolution?

SHRI V.V. RAGHAVAN (Kerala) : With due respect to you, Sir, in Private
Members' Business, it is the right of the Member to move his Resolution, 1
stick to this right.

SHRI JIBIN ROY (West Bengal): Sir, myself and Shri Raghavan don't
belong to the same party. He is from the CPI, and | am from the CPI(M).
(Interruptions)

SHRI NILOTPAL BASU (West Bengal): Mr. Vice-Chairman, Sir, may say a few
words? Sir, | agree with Mr. Raghavan; it is the right of an individual Member,
and, on this issue, | think, once it is listed, we can't, possibly, take the sense
of the House. Therefore, it is better to leave it to his choice.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): | am not
challenging the right of the Member. You see, there are many issues of public
importance, pending discussion. (Interruptions) We have been discussing
many important issues of public importance in this House and, yet, there
remain many other issues of public, importance. But the time left is very short.
Therefore, 1 was making an appeal, from that point of view. 1 am not asking
the Member to give up his right of speaking. He has the right.
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Mr. Raghavan, you may move your Resolution.
SHRI V. V. RAGHAVAN: Sir, [ move the following Resolution:

That this House expresses its serious concern over the disinvestment
policy being aggressively pursued by the Government of India making
strategic sale of equity of profit-making public sector undertakings and
that too in the core and strategic sectors like petroleum, telecom and
other sectors; selling valuable natural assets at throw-away prices and
getting country's assets depleted; jeopardising the capacity for self-
reliant economic growth and endangering the securing of the country;
and urges upon the Government to drop this programme of
disinvestment and strategic sale being carried out only to fill up the
budgetary deficit."

Sir, the Tenth Five Year Plan Draft approved by the Cabinet states that
during the next five years Rs. 78,000 crores will be mobilised through
disinvestment of public sector units. That means that the NDA Government is
all set to demolish the very foundation of the country's self-reliant economy. Sir,
Rs. 78,000 crores means almost all the PSUs, profit making PSUs will be
demolished. So, they are demolishing the entire structure of our self-reliant
economy. That is my submission. They are going to hand over the country's
enormous wealth, enonnous assets to a narrow set of family managed industrial
groups in the name of strategic sale. Here | must point out that the Government
is moving against the Directive Principles of our Constitution itself Let me
remind the hon. Disinvestment Minister that Part IV of our Constitution which is a
binding Policy Directive to the State, that is, the Government. Sub-clause (c) of
article 39 of Part IV says, "That the operation of the economic system does
not result in the concentration of wealth and the means of production to the
common detriment." But they are doing exactly the opposite. Sir, the Directive
Principles are not binding rule but the Constitution says that when evolving a
policy these Directive Principles should be carried on. So, this Part IV of the
Constitution is very important. Sir, Pt. Jawaharlal Nehru took this Directive
Principle of the Constitution with the seriousness it deserved and built up a
solid foundation in the form of public sector with the help of the friendly
countries, including the then USSR. Imperialist powers particularly Britain and
America were dead against our public sector units because they wanted India
to be dependent on them for everything whether it is steel or heavy
engineering or machinery or defence requirements, etc. It was their intention
that India should not have this foundation and India must depend on them for
everything. Pt. Jawaharlal Nehru requested Britain and America
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to help us in building up steel plants, refineries, heavy engineering, heavy
machines, etc. But they turned down every request and said, "Why should you
worry about this because we are here to supply ?" That was the reply given by
them. The Soviet Union liberally helped us. By accepting the help from the
Soviet Union from the Second Five Year Plan onwards, Pt. Jawaharlal Nehru
built up this solid structure for economic progress. This economic base paved
the path for development and for an independent foreign policy challenging
imperialist powers who are trying to dominate the world. That was the; solid
base on which we stood up and followed an independent foreign policy and
challenged the mighty ex-imperialist powers. Now, you are demolishing the
entire public sector at the behest of the same powers! That is the tragedy. At
the instance of the developed countries you are demolishing the public sector.
For FDI, they say, '"You privatise every public sector unit.' They resisted our
building up this base. Now, they want to demolish it and we are doing just what
they want. In the name of neo-liberal econornic policy and globalisation, you are
committing this act which is against our national interest. | do not say anti-
national. But, 1 say that it against our national interest. Justifying these
treacherous steps, the hon. Minister often says that our public sector units are
making huge losses. Every now and then, you repeat these words. Sir, let us
examine some facts. The Department of Public Sector Enterprises, Government
of India, reveals that between 1991 and 2001— in a span of one decade—the
net profit, after deducting tax, of the 236 Central public sector units, went up
from Rs. 2,356 crores to Rs. 15,653 crores—a seven-time jump within a
decade. That is the history of our PSUs. Sir, 1 am quoting from the authentic
records of the Government of India. India, very successfully, created a broad-
based, indigenous hydrocarbon capacity through exploration, production,
refining and distribution industries. This was done ajjainst all the stiff resistance
from the global oil cartels. They resisted every step. We fought against them
and built up our own .very vital industry, thanks to late Mr. K. D. Malviya, who
established the oil industry, and, later, after discovering the Bombay High
offshore, it helped our economy to grow. Can you forget the history of how we
built all these things ? It is because of the importance for oil sector. It is a very
strategic sector, in our policy, we nationalised Burma Shell, ESSO and
CALTEX. Those companies were nationalised because it was very vital for our
economy and our survival. Could we ever forget, Mr. Arun Shourie, what
tactics these private companies adopted during the war of 1965 and 1971 ?
Everybody knows what tricks they played ? It is, again, with the help from
friendly countries we fought the war and won. These private companies were
non-co-operative. They were resisting. That is the history. Everybody knows.
And, you are, again, going to hand
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over this very vital sector to private people! | warn you that history will never
forgive you if you give these core sectors to the private companies.

There is an argument that the private sector is very efficient and clean. |
don't need to go into the history of the private sector—the scams, the
notorious acts. You just have a look at the recent experiences of how the
private companies behave. Sir, we sold our prestigious institution, the VSNL,
to Tatas. What are they doing now? They are diverting the very valuable
reserve fund of the VSNL to the rotten companies of Tatas. Two years back,
the Members of Parliament gathered, and they were glad that the VSNL was
emerging as a very prestigious institution. Within two years, you sold the entire
wealth for a meagre amount of Rs. 1200 crores. And. now they are diverting
the reserve fund of the VSNL to their rotten companies.

[THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY) in the Chair]

Our entrepreneurs know how Tata Telecommunication is working, what is its
performance, what is its efficiency. This very valuable public money is being
diverted to Tata's own companies. How can you justify that? Before your own
eyes, under your nose, these things are happening. What happened to
Centaur? Is it not the public money they are looting? So, please don't talk about
the integrity and efficiency of the private sector. They are only for profit, only
for looting the public money. Somebody was very proud that one family
gathered Rs. 60,000 crores. beginning from nothing, within a short period of
time since independence. Very good! But how? Have your ever thought of how
they gathered this money? So many scams, including the UTI scam, are
connected with it. So, please do not try to convince us that the private
companies are more efficient and cleaner than the public sector units.There
may be defects. There may be mismanagement. But we have to correct them.
We do not kill a baby just for a simple sickness. We have to nurse the public
sector units some of which have problems. This is not the way to correct the
public sector units. You say that they are inefficient, and the private sector is
very efficient and ver>' clean. What certificates are you giving just to sell our
assets! You and your Secretary often come to the media also that the private
sector is more efficient and cleaner than the public sector units. | can quote so
many reports. | do not know why your Secretary is also harping on the private
sector's efficiency. 1 am not taking his name because he is not here.

THE MINISTER OF DISINVESTMENT, THE MINISTER OV
DEVELOPMENT OF NORTH EASTERN REGION AND THE MINISTER OF
COMMERCE AND INDUSTRY (SHRI ARUN SHOURIE): | am here, | am
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responsible for whatever he says.

SHRI V. V. RAGHAVAN: You sold the very widespread food industry, the
Modern Foods, to Birlas. Hindustan Liver, we call it the Birlas', because he
is managing it. Hindustan Liver belongs to the Birlas. You sold it to the Birlas,
and the IPCL to the Reliance. Yes, all these are being sold to the corporate
houses. It is on record,’ nothing else. You don't issue shares to the public;
the common man. In the name of strategic sales, you hand over these precious
public sector units to corporate houses, one by one. And there is a queue
to get hold of Hindustan Petroleum, Bharat Petroleum, Indian Oil, and, in fact,
ONGC itself There is a queue of these corporate sectors. That is why | read
part 4 of clause (c). Whatever you are doing is against this constitutional
clause. You are giving the assets to the family-managed industrial houses.
You cannot deny that. [

Now, 1 come to our fertilizer companies and chemical companies.
Independent India was thankful to Rashtriya Chemicals, and the FACT in
Kerala, for helping our Agricultural sector, and in the Green Revolution. How
can you sell them to the private companies? They are doing a very good
service to the nation. In the name of globalisation, in the name of privatisation,
how can you take these things away from the public sector and give them to the
private sector? The private sector has only profit motive in its mind, it does not
think about service motive. Mr. Shourie. | need not lecture on that. You know
it very well. You are a learned man. The private sector has only one motive,
profit, again profit and more profit. This is the criterion, now-a-days. for
assessing our growth rate also. It is based on how much profit we earn. They
may adopt any method, but their only motive is to earn profit. And they are
making profit by adopting any means. So. before selling these fertilizer,
chemical companies, the Rashtriya Chemicals and the FACT, please think
again, Mr. Shourie. You are a young man. You have to serve the nation for
many years. But, don't take such steps which will. 1 repeat, are against the
interest of the people. Sir, you may say many things about the neo liberal
economic policy. It is not going to help the Indian economy; the Indian
masses. Our population is 106 crores, and most of them live in the villages.
Do you know about the situation in villages? Have you ever thought about it?
The neo-liberal economic policy, globalisation may help 20 to 25 crore Indians,
they may gladly receive it. But out of 106 crores of Indian population, 70 to 80
crore are suffering like anything in villages. Shri Adit Singh is sitting here. He
knows very well what the status of agriculture, today, is. The agriculture sector
has been hit hard by the neo-liberal Economic Policy. You have opened up our
entire market by lifting the
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Quantitative Restrictions, and by reducing the tariff. What about our goods?
There is no market access to our goods. There is no market access to the very
fine cotton products, which the European people like to buy. The developed
countries like European Union, America and Britain are resisting our products
just for silly reasons. But you have widely opened up our market by lifting the
Quantitative Restrictions, by reducing the tariff, as a result of which, we have
been greatly affected. The condition of our farmers is very pathetic. Don't you
think about the welfare of the agricultural workers? More than 26-30 crores
people are engaged in this sector. They have no work, no food. Our people are
starving. Starvation deaths have become a daily feature. People are committing
suicides. Is it not an appropriate time for us to review our Economic Policy? This
neo-liberal Economic Policy—which is being instigated by the erstwhile
imperialist forces through the WTO, the IMF and the World Bank and other
agencies. It is not suitable for us. In India, we need to adopt an Economic
Policy which would help the villagers. Sir, 2,49,000 small industries have been
closed down. These are your figures that | am quoting. What will be the fate of
Khadi Board and other village industries? A large number of people are
suffering because of the neo-liberal Economic Policy which is being
aggressively followed. Some people say that China has adopted this Policy. Is
it an argument? China has stabilised its villages, its agriculture. It has
decentralised even steel industry. Even now, 80 per cent of Chinese industries
and means of production are in public sector.

SHRI ARUN SHOURIE: There are no unions afsQ...(Intcirntp(iomj...

SHRI JIBON ROY (West Bengal): Please, don't make a comment on what
you don't know. Have you gone through the Report of the Second Labour
Commission?...f/w/em/p//(jw/... You have misled the House once. | am thinking of
bringing of privilege motion on this...(fnterriipiions)...

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Jibon Roy,
please, don't mteTrupt..(/nlerniptions)...

SHRI JIBON ROY; Sir, he had misled the House Ilast
time...{/nterrupiions)...

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Jibon Roy,
please, don't interrupt...//ff/e/-/'w/7//om/ ..

SHRI JIBON ROY: Sir, please ask the Minister not to mislead the House.
THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Jibon Roy.

please,.don't ‘mletmpt...(Inlerruptions)...
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SHRI JIBON ROY: He does not know what is happening in China. There is
detailed report about this in the second Report of the Labour Commission. It
has answered your question...(Inicrrtipiions)...

SHRI ARUN SHOURIE: | think, we should have a debate on Ch ina...
(Intenuptiom)...

< SHRI JIBON
ROQY: Sir, it is a friendly natron. He is insinuating a nemhbour

countr>'. It is against our Foreign Policy.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Please take your
SQaXs...(Inlerruption.s)...

SHRI JIBON ROY: Every year. | visit Ch'inn...(Inlerruplion.s;...

SHRI BALBIR K. PUNJ (Uttar Pradesh): Mr. Vice-Chaimian. Sir, | will
have no hesitation in saying that though they visit China, they take inspiration
from China, they do not know what is happening there........... (Inierriiplions)...

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Please, don't
interrupt...(Interruptions)...

SHRI BALBIR K. PUNJ: They only take inspiration from China. They do not
know what is happening there.

SHRI JIBON ROY: Your Second Labour Commission has given a detailed
appreciation of what is happening so far as the labour policies are concerned
... (Interruptions)...

SHRI BALBIR K. PUNJ: No; Sir, what is happening to the labour laws?
...(Interruptions)...

SHRI JIBON ROY: it is the reply to your comment...(Interruptions)...You
have unnecessarily raked up this issue in the House. You insinuate against a
neighbouring country. Don't do \t...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Please sit down. |
will not allow any interruptions in the Private Members' Business
...(Interruptions)... Please sit down. | do not allow.

SHRI BALBIR K. PUNJ: Sir, | want to only clarify.

THE VICE-CHAIRMAN (SHRF P. PRABHAKAR REDDY): Not now. Please
take your seat. And. i will also ask Shri Jibon Roy to take his seat
...fIntcrruption.s)...

SHRI JIBON ROY: No; no; our inspiration is people.
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THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Jibon Roy, kdic%
take your seEic..(Inierrupiionsd...

SHRI JIBON ROY: You go and see what is happening in Brazil. You go to
other countnes...(Interruptions)...The thing is that your Minister should not
insinuate against a neighbouring country by giving false information.

SHRI BALBIR K. PUNJ: | understand, Sir, the... (Interruptions)...couniry
which inspire you...(Interruptions)...

SHRI JiBON ROY:............. because it helps him to bring here slavery. He
is the advocate of slavery. Wrong information helps him to propose for slavery
...(Interntptions)...

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Raghavan,
please proceed. | do not want any interruptions. ...(Interruptions)...

SHRI JIBON ROY: He is giving the wrong infonTiation............ (Interruptions)...

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Jibon Roy,
please take your seat.

SHRI V. V. RAGHAVAN: Please do not interrupt me. Let me continue.

THE VICE-CHAIRMAN (SHRI R PRABHAKAR REDDY): Mr. Raghavan,
please continue and address the Chair.

SHRI V. V. RAGHAVAN: Sir, 1 am addressing you.

The hon. Minister was referring to the collective bargaining system in
China. In China, every lively issue, including the children's education, games,
etc., is addressed by the Government; all facilities are provided. !f the demands
of the working masses, both agricultural and industrial workers, are sufficiently
met, then there will not be any trouble. Whereas, in our country, these things
are not looked into. So, what 1 want to say is, do not compare China with
India. That is my point. People compare India with China. Eighty per cent of
their industries are in public sector and the remaining 20 per cent industries
are in other areas like Hong Kong, etc. One thing that | must mention here
again is that we talk much about the FDI. We are ready to do anything and
everything for attracting foreign direct investment. In China, eighty per cent of
FDI is ofNRCs, of those Chinese who are in Malaysia, Singapore, America, or
elsewhere... {Time fte//)...Those Chinese patriotically bring their wealth to their
country and invest it there.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Raghavan,
please address the Chair.
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SHRI V. V. RAGHAVAN : But, Sir, what do we do? We take the money to
Switzerland and safely deposit there. But those Chinese who are in foreign
countries invest their money in China only. Eighty per cent of the Chinese FDI
belongs to the Chinese themselves. That is their patriotism. That is where we
miss. Please think about it. Don't say things for arguments' sake. This is the
fact. Our NRIs safety deposit elsewhere whereas the Chinese who are in
foreign countries bring all the assets that they have to their motherland and
invest there. You examine it. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Raghavan,
please address the Chair. 1 think, you have already taken 30 minutes, and it
is time for you to conclude.

SHRI V. V. RAGHAVAN: Sir, 1 am concluding, Since Mr. Vice-Chairman has
asked me to conclude, and as 1 always obey the Chair, 1 have to conclude now.
And, many other hon. Members have also to speak on this Resolution. | only
plead with you. Sir, that keeping in view of the pathetic conditions of our
masses in India, it is high time that we changed the whole economic policy.
We have to change the disinvestment policy. My request is, please for
Heaven's sake, do not hand over these assets to the private parties. Thank
you.

SHRI RAMACHANDRA KHUNTIA (Orissa): Sir, | support the Resolution
moved by the hon. Member, Shri V. V. Raghavan; and oppose the disinvestment
policy which has been adopted by this Government.

At the outset, | must say that the Government has neither succeeded in
achieving the target of disinvestment about which it has been taking credit, nor
has it achieved the target of investment. Above all, this Government could not
achieve the target of giving facilities to the general public. This Government's
policy has created more unemployment problem in the whole of the country. As
we all know, the total workers' strength in the country is around 403 million.
Only 10 per cent of it are the organised workers, to whom the labour laws apply.
But, within this period 2.5 per cent organised workers have been reduced. The
unemployment rate, which in 1987, was 6.9 and in 1993 was 6.3, and it went
up to 7.29 in 1999-2000. My point is that this disinvestment policy of the
Government has not been able to create employment. It has rather increased
unemployment. Is it good for the country? Sir, this is a'Government of
disinvestments'. If you look at it closely, you will find that it has led to
disinvestments,  destabiiisation,  disintegration,  dlruption,  corruption,
devaluation, diversions, detractions and destructions. You can safely add up
all these to find out the net resuU of its policies.
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Kindly look at the targets of investments in industry, about wiiich the Deputy
Prime Minister spoke in this House just one day before. Justifying the law and
order situation in Gujarat, he said there was an investment in Gujarat. What
was the amount? It was a little higher than a thousand rupees. He justifledby
saying that in an area, Gujarat, which is 14 per cent of the country, only a few
thousand rupees were being invested. {Interruptions) Kindly listen to me. That
means virtually no investment has been made there this year.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Kindly don't
interrupt. You can speak when your turn comes.

SHRI RAMACHANDRA KHUNTIA : If the total investment in the country is
only a few thousand rupees, means there has been no investment in this
country this year.

Sir, they are talking of China and India. If you look to the FDI investments,
which the Government is hankering after, up to the year 2001. the approval of
FDis was $ 2,58,707.29 crores and the FDI investment was only 94,882.14
crores. This is the target which they have achieved in the case of FDI
investments in the country. That means they could not achieve the target of
FDlIs.

The Hon. Minister was accusing the unions. | am sorry to say that instead
of finding a fault with the management policies in the Government, you are
only raising accusing fingers at the unions. Kindly see what the BIFR and the
Vigilance Commissioners have said about the policies of this Government.
Whom have they accused for the sickness of 6 lakh industries? They said the
corrupt and inefficient management of the Government was responsible for
the loss and sickness of the industries. The Hon. Minister should know all this.
I do not know whether the Hon. Minister has got the capacity, to take action
against them, but the Minister is only pointing fingers towards the unions.
Does the Hon. Minister know that India has ratified only 39 ILO conventions,
while japan has ratified 43 ILO conventions. If you look to the European
countries—Sweden, Denmark, Austria, Germany and France, they have ratified
76,78, 80, 90 ILO conventions. 1 know, what the ILO Convention-is. The ILO
Convention was converted into a law. It was enacted by the Parliament. If a
country is converting one hundred ILO conventions, seventy-six conventions,
forty-six conventions Into laws, could it industrially develop? Could the law be
made more stringent? In our country, to say that because of the labour law,
because of the labour problem and union problem, the country is not
progressing, is absolutely not correct. The ILO has fi.xed eight core labour
standards to which our country has assented. India has rectified
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only three conventions whereas Bangladesh has ratified five conventions,
Nepal has ratified five conventions, and even our arch enemy Pakistan, has
ratified five conventions. India has ratified only three conventions. So, in no
way, we can say, our labour law is more stringent which is also creating
problem for the development of industries or investment. For the development of
industries and investment—"what is required? This requires, infrastructure
development, but this Government is not able to do that. This requires
lowering the rate of interest, but this Government is not able to do that. This
requires officials clearance. In this House, the hon. Finance Minister has said,
we are not able to bring the enough FDI and investment, because a proposal
requires more than two hundred step to pass through for getting clearance
'and for setting up a company. Please, try to do that within two, three or four
steps. That is the business of the Government. If the steps could be reduced,
if the infrastructure could be developed, if the rate of interest could be lowered,
if the work culture could be changed, if the bureaucratic system could be
expedited. | think investment can come in. Without doing that, only pointing
accusing finger towards the workers and unions has created a very, very bad
situation, like a confrontation in this country. Sir, here | want to give one example
about, somebody also said, the Modem Food Industries, about Centaur Hotel in
Mumbai. about BALCO. Well, in this House, you had the debate. So, what
could this Government have done? Some people say that during the Congress
regime also this started. Yes. But, one thing we had to also judge. After
disinvestment, take the case of the Modern Food Industries. Take the case of
the BALCO. What did the Comptroller and Auditor General of India say? This
BALCO has been under-valued.

4.00 p.m.
SHRI ARUN SHOURIE: There is no report. ...(fnierniplions)...

SHRI RAM CHANDRA KHUNTIA: Yes, it has been published in the
newspaper. You can clarify. It was published in the newspaper. All over the
country, people know that it is under-valued. The Centaur Hotel, you said,
was sold at Rs. 280 crores. What has happened? The Batra Company sold all
utensils, chadar, bed sheets, everything. That is some crores. After that, again
he sold it at Rs. 32 crores more. | am not saying. Your partner the Shiva Sena
people are saying, fhat has come in the newspaper, 1 am not saying:
Congress is not saying. What is the explanation? What is the transparency? |
am not saying anything to the Minister. Mr. Arun Shourie.-We know that he is a
very. very good capable man. honest man and this Government is utilising
the image of Mr. Arun Shourie for getting the whole work done. 1 think, Hon'ble
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Minister Mr. Arun Shourie should realise and be cautious about that. If you
want to privatise anything, tlrst. you must analyse, what is the cause of
sickness, what is the cause of this bad situation; and after privatising also, you
assess the situation in BALCO. They said, "the workers will not be
retrenched." In BALCO. 300 people have gone without VRS. They were
compulsorily retired. Some people have been retrenched, and this thing is
going on. The queston is: Should we disinvest the profit making public sector
industries? Should we disinvest all industries at the cost of the country? For
whom? | want to put on record one thing very clear. This is a case of the
NALCO. 1 know, the Minister also knows that now a very hot discussion is
going on. Take the case of NALCO. Why should the NALCO be privatised?
The National Aluminium Company Limited was set up in 1981 with Euro-dollar loan
of 980 million dollars and French Franc credit of 1050 million, totalling Rs. 2408
crores, The company paid back the entire loan in the year 1998, much before the
due date. The net profit earned by this company till march 2002 was Rs.
4325.97 crores. Last year, the net prollt earned by this company after tax was
Rs. 409 crores; foreign exchange earned by this company till March, 2002 was
8,810 crores, and last year, it earned foreign exchange of Rs. 1205 crores.
About 50 per cent of its revenue is generated through exports. It has been
paying high dividend since last few years. In 2001-02. it paid 40 per cent
dividend amounting to Rs. 257 crores, which is 63 per cent of profit after tax.
Every year, it is paying approximately Rs. 250 crores towards sales tax and
excise duty to the Government of India. {Time-bell).

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Khuntia, please
conclude now. You have already taken eleven minutes. There are two more
speakers from your party.

SHRI RAMACHANDRA KHUNTIA: Sir, | need some more time to give some
data. Sir. out of 6,600 employees in NALCO. 2.500 are the Scheduled Castes
and Scheduled Tribes; 1,750 are the land displaced persons, out of total
employees of 6,600 who have got permanent jobs. The State Government of
COrissa has earned Rs. 1.730 crores till March, 2002 from tax and royalty. In such
a situation, when the company has already been modernized by spending Rs.
4002 crores, and after modernization, the company can produce 50 per cent of
its installed capacity, that means, the profit, which was Rs. 650 crores, would
go up to Rs. 1,000 crores. The Bauxite mines are situated in Koraput, the
tribal-dominated area. The bauxite mines situated in that area is one of the
biggest mines in the world, and it has rich Bauxite reserves of 300 million
tonnes, which are sufficient to meet its requirement for 100 years, without any
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problem. So, tin qiiL'sliuii is. wliLmi the lactorN is earning profit, when the
factory is giving enough dividends lo the Cjovernmenl. when it lias aheady
been modernized, and by its modernization, 50 per cent more production is
expected of it, why are you thinking to privatise it? The State Ciovernment of
Orissa, all the Central Trade Unions and the general public are opposing the
privatisation of NALCO. | would like to make one point. | want lo put the
record straight. After Rourkela Steel Plant, this is the only big public sector
company situated in Orissa. So. the people of Orissa have a sentimental
attachment with this company. The Central Government, perhaps, consider
Orissa a weak State. Probably, considering that the people of Orissa cannot
create any hurdle in the way of privatisation in the manner in which it has
been done in other States, the Central Government is putting pressure to
privatise NALCO. They are blaming everybody. They are saying that the
labour unions are creating problems, the Opposition parties are creating
problems. But. if you go through the record, you will find that the contradiction
lies inside. Some one was referring to the HPCL. Who is investing in this
company and who is objecting to investing in this company?

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Khuntia, you
have to conclude now. | have given you fourteen minutes. ...(Interruptions)...
We have to complete this discussion within two hours, and there are three
more speakers.

SHRI JIBON ROY: No, no. It may continue. (Inlerruptions)

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): No, no. There is
a time-limit (Interruptions).

SHRI N. K. PREMACHANDRAN (Kerala): Time may not be a constraint
on the basis of the strength of the party. If that is so, there is no meaning of
the Private Members' Resolution. At least, in the Private Members' Business,
Members should be given adequate time to speak. (thierrupiion.s)

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): But, this is what
has been decided. (Interruplion.s) Mr. Khuntia, please conclude.

SHRI RAMACHANDRA KHUNTIA: The discussion on a Private Member's
Resolution or a Bill can continue for the next date. | am trying to conclude.
But, there have been Instances when the Resolution or the Bill had continued
for the next date.

THE VICE-CHAIRMAN (SHRI P PRABHAKAR REDY): | have two more
speakers from your party. Then, there are 3 speakers from the BJP; and then
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the Minister has to reply. So, kindly conclude.

SHR! RAMACHANDRA KHUNTIA: Sir, it has come in the newspaper also.
We are very happy to know that many Ministers in the Cabinet are opposing
the privatisation of the public sector. So. the Government, before taking a
decision, should first decide for itself what it wants to do. Now, without deciding
it, you are coming out, blaming others that the unions and other people are
coming in the way. That is not correct. And, | warn this Government. This
Government, which has not set up even one industry all over the country, nor
is getting investment, whether FDi or any other investment, has no moral right
to disinvest any industry in this country. They are blaming the Congress
Government. Yes, the Congress Government might have done something
wrong. But, today, if there are 6 lakh industries in-this country, it is the
Congress Government which has brought those industries; not this
Government. This Government, which is not able to put up even one industry,
not able to bring any FDI, not able to bring any investment, has no moral right
to disinvest or sell the property, without assessing, without doing a proper
evaluation. If they do. | think, all the workers and the general public will get
united and work against this Government. They will give a befitting reply to the
Government. So. through you. Sir, 1 would like to put before the Government,
especially the case of NALCO, and all other profit making public sector
undertakings. They should not be privatised; rather the workers should be
trained; they should be motivated to do the work well. | believe, if the Ministry
takes steps to develop the public sector, it will do more work than private
sector. With these words, | support the Resolution.

SHRI ARUN SHOURIE: could | ask one question for clarification?

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Your turn is
going to come. hon. Minister.

SHRI ARUN SHOURIE: Sir. if you are so kind. | will ask just one question.
1 would like to know whether he stands by this fact? | am just reading. "The
disinvestment Commission will be given a wider and more purposive role in
the disinvestment and restructuring of the public sector. The recommenda-
tions made by the Commission on different public enterprises, particularly,
those relating to strategic sales, will be implemented professionally, without
delay" (Congress party manifesto-1999 elections). Do you stand by it?

SHRI RAMACHANDRA KHUNTIA: You must know that the Congress
Party had also amended its economic policy in Bangalore. You have Joined
the BJP only two years back, but | have been in the Congress Party for 30
years. | know better what the Congress Party is and what it stands for. First
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set up some industries, then you have the right to sell it. When you have set
up no industry at all. how can you sell anything.
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eI &1 ARPR &1 T B © & 311oT A1 391 <M el R8T 8, T1-9IR ATel b
g8 AP ga1 9™ 91 T frerm, Rifs a8 SaTArsl gRIAT 81 S
STy H rere ST &b 59 UK BT [aR1Y Rl g ggara|

SHRIJIBON ROY: Thank you, Mr. Vice-Chairman. We are discussing this
matter after a couple of days. Therefore, | am dealing mostly with the
philosophical part of the issue now and the other parts will be discussed two
days later. | may take some time because in a Private Members Resolution,
one has to get the right to express his views. One thing is to communicate his
view and the other is to consolidate the ideas within himself. It has two
aspects, A Private Members Resolution gives an opportunity to Members to
consolidate the ideas among themselves. A talk is going around that standard
of Parliament is going down, and had people are entering into Parliament.

[THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM) in the Chair] Now, i
do not subscribe to that idea. | do feel that for the first time, real representation
of the grass-root level is taking place in the Parliament. In the earlier period, it
was being represented by the elites. Since grass-root participation is taking
place, people from all corners are coming to the Parliament and entering the
Ministry. Persons who are workers, peasants, can enter because of the
changed scenarie. Film artists are entering, journalists are entering and
entrepreneurs are entering tlie Parliament; peasants are entering Parliament. It
is a good development. {Interruptions) Businessmen? It is their House.
Persons from the grass-root level are coming. Now, what is lacking, | must
say, is the statemanship. Statemanship is going out. One may be a worker,
one may be a film star, one may be a joarnalist, like you, but the sense of
statesmanship should be there. That is lacking. Sir. That is injuring my mind to
a great extent. What does statesmanship-mean? Statesmanship means the
ability to see the future through the prism of past and the present. Present is
not the final thing. Past is not the fmal thing. When you will be formulating a
policy, you should be able to see the future also. Secondly, all of your actions,
all of the decisions of a Government should be directed towards the goal
behind a policy. The policy should be there and the Government should be
able enough, courageous enough, to carry the massss also with that policy.
Thirdly, a Government should be able to review its policy from time to tirhe.
And, you have pursued these three lines, that is, you see the future through
the prism of present and the past, you go by a policy and evaluate the policy
after some time, and you carry the masses with your policy. These are the
fundamental premises through which a statesman develops. Sir. my point is
about the policy concerning
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public sector. What policy does guide it? Under what policy, are you pursuing
the line of disinvestment, line of strategic sale and line of privatisation? What is
the basic policy? Earlier, 1 have heard talks, some time from your Secretaries,
some of the speeches, teaching classes by Secretaries in the Tripartite Labour
Conference and some of the Standing Committees. Their argument is that
after the World War Il, most of the Third World nations did not have that much
fund and they were not in a position to establish industries. They were required
to take public fund because of that reason. You might vouch on the minutes of
the Standing Committee, on the minutes of the National Labour Conference.
But since there was no money, the Government collected funds through tax
and established public sector to safeguard the private companies. And, when
the worid situation changed, it was necessary to transfer ail the assets to them
because they are the owners. | would request the Minister to vouch on the
minutes. Is it fair? It may be fair but the geographical position was something
different. In 1959, Pandit Jawaharial Nehru said in the National Development
Council meeting that socialism or the socialistic pattern was the direction of the
economy. And, then, he said that it is not any dogma; probably, he was referring
to the Soviet Union and other countries. Socialism or socialistic pattern,
according to Panditji, was not a dogma but it Is an understanding related to
equity. And, what was the economic pattern that emanated during that period?
Your Secretariat might have learnt something else; but the record says that the
public sector philosophy emanated from basics to principle. One principle was
social equity and another principle was to develop national industries and to
protect them in the interests of the nation. These were the two basic directions.
And, during Smt. Indira Gandhi's period, that socialism concept was taken in the
Constitution itself Now, you were not correct when you cited the Congress
policies. In their 1991 statement concerning disinvestment and privatisation,
they made a declaration. And what does it say? The 1991 Declaration, a copy
of which | could get from the library, says, "The portfolio of public sector
investments will be reviewed with a view to focus the public sector on sfrategic,
hi-tech and essential infrastructure.” One can clarify what 'strategic' is; what a
'hi-tech’" is and what an 'essential' is. It further states: "Whereas some
reservation for the public sector is being retained, there would be no bar for
areas of exclusivity to be opened up to the private sector selectively. Similarly,
the private sector also will be allowed an entry in the areas not reserved for it." No
doubt, there is some shift from the original 1948 Industrial Policy Resolution,
the 1966 Industrial Policy'Resolution; no doubt, there is some deviation but the
socialistic pattern does exist. It was open for the private sector a little bit. And,
there was no bar on any public sector company to bid for another public sector
company.
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THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Look at the
Chair, not at the Minister. 39 984 A<S! I HE B & Il IIX Bl Al Al

G Bl el $ATAY P8 R8T g ... (Interruption)...

SHRI JIBON ROY: His Secretary had taken our class. | had attended that
class ten times. | am taking the class of his minister now. Sir, the 1991
statement had not talked about strategic sale. It had talked about partial
opening up. Socialism is not compromised. General equity is not compromised.
Nowhere it is compromised. Social equity is not compromised. There can be
no compromise with imperialism. Yes, the objective reality was there. | was
saying that a statesman has to review and to understand. There is a sea-
change in the world scenario. One must understand the perspective of the
1991 Resolution. The entire industrialisation of our nation was built up,
basically, by the Soviet Union, and others joined later. The basic inputs were
given by the Soviet Union. But the Soviet Union collapsed. The socialist
system in many parts of the world made a retreat. The problem was there with
India. The problem was there with China. The problem was there with many
other countries. American imperialism was taking revenge against the third
World nations, because of the past history. Yes, there was a change. But | am
for adjustment. And, that adjustment was made through the 1991 Resolution. |
had not supported it at that moment also. | said that once you compromised
your position, you would be dragged into further compromises, as it is
happening today. Now, you do whatever you like. After all, whatever you may
have stand on the economy, you can change your position from lime to time;
you can reverse it from time to time; but the basic direction is—whether it is anti-
imperialism or whatever—our economic safeguards should be maintained and
the principle of equity has got to be maintained. That is my basic concern The
Government is not addressing this. That is my grievance. | understand, it is a
very difficult situation. You have adopted that policy. Now. the situation has
changed; ten years have passed; the world is getting changed; why should
you not review your position? (Time-belO Sir, | will take some time.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Jibon Roy,
normally, we have the discussion on a Resolution for two hours only. | wish
that the discussion on this Resolution is finished today.

SHRI JIBON RQOY: Sir, it can be carried over. My Resolution, in the past.
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was also carried over to the next day. A very important thing is being
disG4Jssed here. Justice has to be done to that, and to me also. And, | am
appealing to the government. | am not lighting with the government. | want a
review, that is all. While | demand a review, | request you, you bring whatever
changes you want to, but do not forget the basic direction of the nation, the
basic understafKling. It is there in the Constitution. Socialism is still there. If you
have the guts, you come forward with an amendment lo change the
Constitution. Equity must be maintained. Sir, he was quoting from the
Resolution on disinvestment. You know that | do not support that Resolution.
Still, in that Resolution, the matter of disinvestment is there; not strategic sale.
The difference between disinvestment and strategic sale is to be understood.
Disinvestment means, you have a company, and because you require some
money, you may dispose of some of the equity or some of the shares, and
celled some money. When you talk about Strategic sale, you are liquidating.
That is the difference. (Interruptions). 1 am not trying to become a statesman.
But the Government should be courageous enough; it should not be a
hypocrite. | was reading a book in the library. It was a book of essays, written by
very eminent economists, including Mr. Montek Singh Ahluwalia. In one part,
the editor of the book says that the unfortunate thing in India is that the reform
process is undertaken, but, in no electoral process, it is taken to the masses.
He says that they have not changed their concept of socialism in the
Cbnslitation; they haVe not changed their Resolution pertaining to the socialistic
pattern of society, and they have not changed over to their economy being
handed over to the top bureaucratic class. | agree, that Is right. But they have
not...

SHRI BALBIR K. PLTNJ: Mr. Vice-Chairman. Sir,...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Punj, please sit
down.

SHRI JIBON ROY: Have patience. (Interruptions) Please, have patience.

So far as people are concerned, you have to pass it to the people. You
have to pass it through the prism of the people. In no election, has this issue
of reform beeft taken to the masses, and their vote sought for that. At no lime,
it has been said thai socialism is being compromised, and that the Constitution
is bding compromised. Then, would 1 not say that you have...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please conclude.
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SHRI JIBON ROY: Sir, if, on Private Members' Resolution also...

(Interruptions) All right, | am not concluding, but—
SHRI BALBIR K. PUNJ: Your are against pirivatisation, but...
THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please.

SHRI JIBON ROY: The thing is that it is a Private Member's Resolution. So
for 35 | remember, on this topic, a philosophical discussion has never taken
place.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Jibon Roy, you
have already taken 17 minutes.

SHRI JIBON ROY: | may take 17 more minutes.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAN”: No. There is a
specific provision that a Member cannot take more than 15 minutes on a
Resolution. It is in the rules. You can see the rules.

SHRI JIBON ROY : Then. | will keep quiet. All right.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): No, you please
conclude.

SHRI JIBON ROY: No, no. Why should | go against the law? | am talking
about law, and | am talking about the Constitution. | do not wish to go against
the law.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Jibon Roy, if you
want, you can take on*or two minutes.

SHRI JIBON ROY: No, no. | go by the law, and (he rule. This is an issue...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Jibon Roy, thank
you then. You have spoken very well.

SHRI MANOJ BHATTACHARYA (WEST BENGAL): Sir, let him conclude.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Haven't you heard
me? i told him that he could take one or two minutes.

SHRI JIBON ROY: The thing is that you make a review. Keep the matter

277



RAJYA SABHA [29 November, 2002]

of equity and imperialist offensive in your mind. You have to save the nation.
Just look at America. America is waging a war against Iraq, for what? For
petrol. And we have some national companies in our petroleum sector V'ithout
waging any war, we are, ourselves, resolving the problems, Is il patriotic? Is
their any social dimension? You have changed the direction. From the 1991
Resolution, you have gone to-disinvestmenl. From disinvestment, you have
gone to strategic sates. Now, you are saying that the Government will not do
any business. That means, the Government will withdraw its control over the
country's economy. You are going to hand over the entire nation to a group of
people who are Important. The entire economy is being managed by the
industry. Not one thing is being given to the agriculture. You do not have the
courage to fight with the private sector and sec lo it that agriculture also
contributes. You are transferring every thing to the private sector; and they are
transferring the entire nation lo the foreign companies. You look into the papers
prepared by the Second National commission on Labour. They have said that
most of the money, which is coming from outside, is being spent for
acquisitions. Sir, it is an international affair. Here, | would like to quote from the
book titled 'Globalisation Unmasked' by James Petras and Henry Veltmeyer. ||
says that countries after countries are being taken over by the foreigners.
They come only to indulge in speculation and not to set up any industries. |
quote, "The 'wave of the future' ideology is tied lo a specific group of capitalists
operating at the centre of the globalisation project: the investment bankers and
brokerage firms that have moved to the forefront of the richest U.S.
companies. Goldman Sach, Wall Street's biggest private partnership, will
probably earn close to $ 3 billion in 1997. In 1975 brokerage and investment
banking firms earned $ 4.8 billion; by 1994 annual profits had grown to $ 69.5
billion. In comparison, Microsoft, the biggest and most successful high-tech
firm, had after-tax profits of only $ 2.2 billion."

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Thank you very
much (Interruptions) Please conclude.

SHRI JIBON ROY; Sir, one more minute. Take note of what is happening in
Brazil; take note of what is happening in Guatemala; take note of Venezuela.
Thank you very much. Sir.

SIS AR I1ed A" ([9BR): 394 A1 319 urast o <1 2
7} HIST WETAR: YTgde A o NSlege | Ul 81 8141 <118yl

DR. M.N. DAS (ORISSA): Mr. Vice-Chairman, sir, kindly don't take me
amiss, and with due apology, let me speak to my hon. friend, Shri Sangh
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Priya Gautam, sitting on that side, that he is in the habit of generating heat on
the floor of the House, but most of us are interested in finding light out of this
great economic issue facing the country, You asked as to where from we can
get money for development of the country. Well, the windows of the World
Bank are open for you; the windows of the [MF are open for you. Borrow
thousands of crores of astronomicai figures and spend that money all over the
country, but don't check corruption at any stage of implementation of the
programme. | have written to the hon. Minister for Disinvestment, Shri Arun
Shouriji. Out of my own experience, | have found, you are giving to each M.P. Rs.
2 crores to spend for local development, but you don't control the district
administration, the implementing agencies and a lot of money goes down the
drain, in the form of corruption before your own eyes. We are shocked to see
that. That is a different matter.

Now, 1 come to the subject matter. Sir, kindly excuse me to say that all over
India today, either among the conscious section of the population or among
the common people, three words, namely, liberalisation, privatisation and
disinvestment are being discussed. These topics are being discussed
everywhere, but surprisingly enough and peculiarly enough, the word
'disinvestment' also is associated with the name of hon. Arun Shourieji. Kindly
excuse me to speak the facts. As if Mr. Arun Shourie is disinvestment or
disinvestment is Arun Shourie. Both happen to be the two sides of the same
coin. The other day, ! was discussing with some people who know the subject.
One of them told me that this very Arun Shourie, not long ago, was an
opponent of the policy of disinvestment, liberalisation and privatisation. But,
today he is the strongest advocate of the same policy of disinvestment. | told
him we analyse historical personalities.

SHRI ARUN SHOURIE: That person is completely wrong mid-90s, 1 am
supporting it.

Dr. M. N. Das: You are supporting! Very good. You are quite right. But |
thought that there are some kind of metamorphosis of the personality, under
compelling or imperative situations or factors. But that apart, whatever it may
be. Whatever it be. My friend, Shri Gautam, as also my esteemed colleague,
Shri Jibon Roy, referred to the Congress regime. Now, | have tried to
understand a bit of what the policy of liberalisation was, which was taken up
during the Congress regime, when Dr. Manmohan Singh thought of
liberalisation, after the collapse of the Soviet Union, etc. His liberalisation stood
on a solid principle-dividing the Indian Public sector into two categories—profit-
making and loss-making. He took a decision to patronise
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the public sector units, and to never close down any public sector unit which
was making profits. But where an industry is sick and the Government had
been incurring loss year after year, they thought It was better to adopt a
different attitude towards those defaulting loss-making industries.

So, the policy was never to privatise those industries which are making
profit, adding to the resources of Government of the time. Rather, they thought
that such industries should be encouraged and money invested in them so
that they earned more and more. But, today, a nightmarish scene is seen all
over the country, as if a huge bulldozer is directed towards all the public sector
units, whether profit-making or loss-making. Whether it is a right concept or a
wrong concept, only the future will tell.

My esteemed friend, Shri Ramachandra Khuntia, gave an example. During
the last few months, my home State of Orissa is in a total turmoil, a type of
upheaval, popular resistance, popular movement, popular restlessness;
because, somehow, they have come to know that the Government is going to
privatise NALCO, the only industry in Orissa, today, that earns huge profits; it
is regarded as a pride of the State.

1 would give a few figures. The Government invested only Rs. i200 crores in
it, but the company has paid back to the Government, till date, Rs. 4000 crores.
Annually, on an average, NALCO is making a profit of Rs. 500 crores. This year,
as Mr. Khuntia pointed out, the profit was Rs. 623 crores, and the company is
trying to modernise itself spending Rs. 3700 crores, from its own resources. In
the future, the profit will not be Rs. 600 crores, annually, but Rs. 1000 crores!
Out of this Rs. 1000 crores the Government of India would get Rs. 400 crores.
Is it a company to be handed over to a private corporation? That is the
question of questions, problem of problems. Don't play with the pride of a
State of 4 crore people.

When we are giving you Rs. 400 crores, annually, out of the profit of Rs.
1000 crores, on what logic, on what basis, on what principle are you going to
privatise it? That is the question of questions. What about the human aspect?
{Time-belt).

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Just one second.
Apart from you, there are seven more Members to speak and the hon. Mover
of the Resolution has to reply. But we have got only 45 minutes at our
disposal.

DR. M. N. DAS: Sir, | know about this House, the Chairmen of various
parties, 1 say with truthful courage-including you give indulgence to
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heavyweights and the lightweight Members have no chance to speak. | am
thankful to you. | am sitting down.

THE VICE-CHAIRMAN (SHRI SANGH PRIYAGAUTAM): Kindly conclude in the
usual manner, .... {Interruptions)...

DR. M. N. DAS: | have already concluded... {Interruptions)...

THE VICE-CHAIRMAN (SHRi SANGH PRIYA GAUTAM): So kind of you ...
{Interruptions)...

37} ST I/ B9 A BT W1 PV T IRIYI HH I HH YTgde Aol faad
Al g B gorrord ST, FRATIER A1 <189 &1 Sl A1fey, 3T I8
TR A el ST

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): | am not the maker
of the rules. 1 am merely following them ... {Interruptions)...

SHRI N.K. PREMACHANDRAN: Are you allowing Members to speak on the
Private Member's Resolution based on the strength of each party? ...
{Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): No, no...
{Interruptions) ...

SHRI N. K. PREMACHANDRAN: Then why is this rotation?
{Interruptions) ... First Congress and then the ruling party Members...
{Interruptions) ...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): We have
adopted this practice.

SHRI N. K. PREMACHANDRAN: At least on the Private Member's day
Members should be given an opportunity to speak according to the order ...
{Interruptions) ...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Kindly write to the
hon. Chairman. ... {Interruptions)... This matter can be discussed
(Interruptions)...

SHRI N. K. PREMACHANDRAN: With due respect to the Chair, no” there
is no Member belonging either to the BJP or Congress... {Interruptions) ... It is
full time for the Members in the Private Members' day.

THE VICE CHAIRMAN (SHRI SANGH PRIYA GAUTAM): This is the usual
practice.
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usual practice.

SHRI BALBIR K. PUNJ: Sir, our friends sitting on that side are opposed to
privatisation, but they are so emphatic on Private Member's Resolution ...
{Interruptions).,.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): It is just humour and
humour is a part of discussion ... {Interruptions)... As you are aware we have
made a practice to call the Members party-wise so that all Members could
participate. Otherwise, if there are 10 Members who give their names in
advance .... {Interruptions) ... from one party what will happen to others.

st S = g Udh geT o1l | The North-Eastern Council Bill was
discussed up to 2.15 P.M... {Interruptions) ... Generally, you are very liberal.

MY grer gl
5.00 p.m.

SHRI N.K. PREMACHANDRAN: This is the only opportunity for the
Members of belongingto smaller parties and groups to speak

..(Interruptions)... If this opportunity is denied, it means that is absolutely .........
(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): | will bring your
suggestion and grievance to the notice of the hon. Chairman.

SHRI N. JOTHI (Tamil Nadu): Mr. Vice-Chairman, Sir, as far as | am concerned, |
am not for total disinvestment and for fully supporting it. It should be done on
a selective basis, from industry to industry basis. Only after that a decision has
to be taken. It is not that you bulldoze it in wholesale. It cannot be done like
this. Sir, immediately after the Independence when the Constitution was being
made, the debates in this regard took place just 15 feet away from this
Chamber, that is, in the Central Hall. Based on these debates, our Constitution
was framed. In Part IV. in article 37. it has been very clearly mentioned that
the Directive Principles of the State Policy shall be the guiding factor for the
purpose of governance of the country. Articles 39(b) and 39(c) are very clear
and very emphatic in stating certain principles to be followed by the State.
Article 39 (b) says that (he ownership and control of the material resources of
the community are so distributed as best to subserve the common good. And
Article 39(c) says that the operation of the economic system does not result in
the concentration of wealth and means of production to the common
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Arun Shourie. He must bear rn mind thai he is governed by Part IV and
Articles 39(b) and 39(c) of the Constitution which prohibit concentration of
weahh in certain people.

Now, | come to the point of what is going on in the Disinvestment Scheme.
The core sectors like steel, fertilizer, power, etc., have been brought under the
public sector by our forefathers with a laudable purpose. The purpose behind
it was, self-sufficiency, sharing of foreign exchange and slopping imports.
These were the main reasons. Then, came socialism, thereafter, mixed economy
and democratic socialism. Like that, it was thought of. It might have failed in
some sectors, it is mainly due to the selfish, corrupt managerial policy adopted
by the bureaucrats. It is unfortunate. They are not being controlled by the
Ministers. The bureaucrats have brought bad policies. This was coupled with
the fact that Ministers could not control them. In addition to, that the workers
and employees were not realising their duty to the welfare of the public. These
are the contributory factors for failure <Sf certain core sectors. And then, they
started running on losses. Instead of augmenting infrastructure and looking
forward with remedial measures, a policy has now blindly been undertaken to
disinvest everything. Sir, father may become ill, mother may become useless
after attaining certain age. But, that does not mean that they should be thrown
out. Stili, you must nourish them. Still you must take care of them. It is the
pious duly of a son. Like that, the policy-makers of this country should have a
broad-based thinking, based on the forefathers' views found in the
Constitutional debates. The articles were framed on those views. Articles
39(b) and 39(c) say that wealth should not be concentrated In some people.
So. you must think the ways in which the public sector undertakings could be
redeemed and could be taken care of | can understand certain irredeemable
institutions being sold, but not profit-making institutions or core industries like
petroleum. What for petroleum industries are sought to be sold, their equities
of them sought to be sold? What is the purpose behind this? Who is behind
it? Somebody vvants the retail outlets because in some places private people
have set up refineries. Important places are not available to them to open
their outlets in cities and towns. So, they have decided to take over this sector.
Sir, it is very unfortunate. It is like father-in-law taking away the son of a father
who has to take care of his parents. This is exactly what is happening now, It
is like a rich father marrying off his daughter to a boy and taking away that boy
to his house. This is how it is happening now. This should be stopped. | appeal
to t,ie hon. Minister..,

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Minister,
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the hon. Member is drawing your attention.

SHRI N. JOTHI: Sir, lie is not only not interested in pubiic sector, but also in
my speech.

Now, | am bringing before you an important issue which is creating a
problem in the State of Tamil Nadu. There is a mild steel plant called Salem
Steel Plant. Already the Jindal Group Companies has set its eyes on it. The
Legislative Assembly of Tamil Nadu passed a unanimous Resolution not to
disinvest it. It is our property. Our men have brought it up. It has come up with
our resources. It is making profits. Sir, TATAs and Jindal competed with each
other for this. | am told that, now, TATAs have backed out. Sir, that industry is
very important industry for the simple reason that the steel manufactured in
the Salem Steel plant is mainly used, and can be for used for making missiles.
It is a peculiar, and a very fine steel. There is a condition that it shall not be
sold to other foreign c*Luntries, and that it should be utilized only in India.
Suppose, it is sold to Jindal, who have already set their eyes on it, can you
impose a condition on them that it should not be sold to any foreign country?
Sir, this is a very unfortunate situation. In such situations, you must put the
national interest first. This important aspect should be looked into. There is no
point in selling everything, in a wholesale manner, for some money. At times,
feeding a loss-making company can also prove to be the best economic
strategy. Once you sell it, you cannot restore it later; you cannot create it later.

As Shri Raghavan has said, we have nationalised four petroleum companies
by an Act of Parliament. What for? The purpose is to make our country self-
sufficient, which is yet to be achieved. Then, what is the fun in selling its
shares? The NDA Government itself is divided on this matter. | am very happy
about that. There are some very conscious people, who are educated on that
matter. Sir, there are some industries; you could never think of selling them.
We should stop thinking on those lines. There are certain industries which are
making losses continuously, they cannot be retrieved back at all. No amQut of
further investment can revive them. And if they are not viable, then, you can
think of selling them. But even then, you must keep the country's interest,
local interest, public interest, in mind. Everything should be taken care of. The
guiding factor for your Ministry should be Article 39 (b) and (c). These should
be guiding factors for your Ministry.

Sir, 1 am not trying to canvass for anything here when | mention this: §HRI

S. VIDUTHALAI VIRUMBI* (TAMIL NADU): Mr. Vice Chairman,
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Sir, it is a sub judice matter. It cannot be discussed here.

THE VICE CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Virumbi, please
{Interruptions)

SHRI N. JOTHI: Sir, it is not a sub judice matter. It is a matter of policy.
{Interruptions) ...

SHRI S. VIDUTHALAI VIRUMBI: | just want to know whether it is in the court
or not...(Interruptions)... If the matter is sub judice, then, you just see to it that
it is expunged... (Interruptions) ... Even if it is a truth ....(Interruptions)... even
it is a fact ... (Interruptions) ... | don't know what you feel ... (Interruptions) ...
You may feel it is a fact, but, | don't think so ... (Interruptions)... | just want to
know whether a sub Judice matter can be discussed here or not ..
(Interruptions) ...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): | have told you, | will

look into it, ... (Interruptions) ... | have told you, | will look into it. ...
(Interruptions)...

SHRI N. JOTHI: That is why 1 said, when there is a full-fledged Ministry for
Disinvestment, there cannot be a different policy by the central intelligence
agency against it. This is what 1 am saying. | am only talking about the policy
matter. Maybe, you have some grudge against her ... (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: No; no, | don't have any grudge against her.
(Interruptions). 1 am only concerned about the rules and procedures of the
House. (Interruptions).

THE VICE CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Jothi. you
address the ChdAX...(Interruptions)... He is raising objections.
(Interruptions).

SHRI S. VIDUTHALAI VIRUMBI: He is casting aspersions on me....
(Interruptions) ... | am just concerned about the rules and procedures of the
House. (Interruptions).

THE VICE CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Jothi, the hon.
Member is just saying that this matter is .sub judice. And, if it is so, then, you try
to avoid such matters ...(Interrupiion.s) ..You are a very senior lawyer.
(Interruptions) .--

SHRI S. VIDUTHALAI VIRUMBI: Sir, it is all right. But. wbat is your ruling on the
matter which has already been discussed here? You have given a ruling

*Expunged as ordered by ihc Chair,
285



RAJYA SABHA [29 November, 2002]

that hereafter, he should not mention it. But. what about the subjudice matter
which he has already referred to?

THE VICE CHAIRMAN (SHRi SANGH PRIYA GAUTAM); | have already told
you. | will look into it. {Interruptions).

SHRI S. VIDUTHALAI VIRUMBI: It will be removed, thank you. Sir.

THE VICE CHAIRMAN (SHRI SANGH PRIYA GAUTAM): | have already told
you.

SHRI N. JOTHI: The Sun rises in the East, but, there is a small section of
people who think that it is not so. Moses had given Ten Commandments. If
some people say that Ten Commandments were not given, it is not true. But
there are people like that, and we have to put up with such people. | don't
have any grievance against that. As far as disinvestment is concerned, through
Chair, | appeal to the hon. Minister—I know very well that you are not anti-
national, that you are a thought-provoking person, and that money alone does
not matter in certain issues—"to kindly think twice before selling any company.
Kindly think several times before fixing the value of any company. Because,
bureaucrats and rich personalities are more clever in money matters than the
policy matters. Kindly rethink on all these matters and save this country.
Thank you.

SHRI B.P. SINGHAL (Uttar Pradesh): Mr. Vice-Chairman, Sir, | am grateful to
you for the opportunity you have given to me. Actually, the whole process of
disinvestment, the entire process of rethinking about the manner in which it
should be done, started because of a major lacuna in our polity. It is the 'work
culture'. If we had the right kind of 'work culture’, we would not have faced any
of these disinvestment programmes. In fact, our industries would have been
flourising. They would not have needed any kind of disinvestment. Mr. Gautam
rightly said that demands on the economy are coming from ail directions.
Where from the money will be raised, especially, when this Government has
decided that it will not lake any further foreign loans? We are already
overburdened with loans. We have stopped taking loans. So, wherefrom will
the money be raised? Therefore, a policy needs to be framed to generate
some funds for the sake of the development as well as for running the
economy, as such. The Policy of Disinvestment, therefore, covered not merely
the loss-making units, it had to cover the whole gamut of industrial units which
can yield money, and that too, a good amount, so that it could help the
economy. Almost every Member has talked about petroleum industry. It has five
different aspects—exploration, production, refining, pipeline and
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storage, and the last one is retail. All the first fours are already being handled
by the private sector. As fa« as the private sector is concerned, everything,
from exploration to pipeline and storage, is fully in gear. Only the retail part
has been retained by the Government. | do not know what is so strategic
about retail. It has always and will always be retained under the control of any
Government, because the retail outlets are there in various districts and towns.
Some kind of a psychosis has been generated that petroleum industry is a
strategic industry. Therefcffe, it should be completely retained by the
Government, but that kind of psychosis does not hold water. The more
important point is, since Independence, trade unions have been playing a
very unfortunate role, in our country. Even as a student, | have always thought
that why trade unions do not talk about increasing production, about mobilising
the resources, and things like that.

THE VICE-CHAIRMAN (SHRISANGH PRIYA GAUTAM): Hon. Members, Mr.
Virumbi had raised an objection that the matter of fact which Mr. Jothi was
referring to, is subjudice. Rule 238 (i) says, "a Member while speaking shall
not refer to any matter of fact on which a judicial decision is pending.” If it is
so, it will be expunged.

SHRI S. VIDUTHALAI VIRUMBI: Sir. it is so.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Then, you have
to prove that it is sub judice.

SHRI B.R SINGHAL: So, all along. Sir, there has been only one aspect of
the trade unions and, i.e., fighting, fighting for their rights, fighting for their
wages, without any concern for what is going to happen to any industry. Sir, |
have had the opportunity of examining several public sector undertakings as a
Member of the Committee on Public Sector Undertakings. The biggest
malaise that | found there was—common to almost everyone—that they were
having the staff almost 30-40 per cent, in most cases, 70 per cent, beyond
their requirement. It seemed as if the public sector undertakings became the
fiefdom of the then Ministers who would just tell “SH DI W?ﬁ, SHD] T\’Eﬁ?ﬁ
and they would be employed. And, as such the staff went up. Now, that is one
aspect. The other aspect is, how merrily things are stolen; thefts are
committed on a very, very large scale telling on the economy of the entire
undertaking itself. We have the Railways. We know what amount of thefts are
taking place there. What has happened to the State Electricity Boards? They
have become white elephants. At least, in my State, it is s white elephant. The
transport

287



RAJYA SABHA [29 November, 2002]

system was nationalised, the State bus services are going on, and it is almost
like a white elephant. A man who is working there has just to sit there. | know
some drivers who are not employed. The officially employed driver is working
somewhere else and he has asked one of his friends to run that bus and there
is nobody to check! The case with which all these irregularities, all these
thefts, are going on in public sector undertakings is the second factor which
has caused a complete disaster in the public sector undertakings. Nobody is
interested in whether the company is earning profit or running in loss. They
will get their salaries, even if the Government have to shell out money for their
salaries. Therefore, this attitude, this work culture, has bejjn the major reason
for our present day malaise. Suddenly we have got exposed to liberalisation,
and here we have to compete with countries where the work culture is very
different. People speak about China. More than 20 years back, China had
introduced the policy of hire and fire, tf a person is not working properly, if he
is not prone to discipline, he is thrown out, and nobody can do anything there.
But, here, we are still battling as to how we rationalise the labour laws. The
VRS schemes that have been offered are offering a fortune for a person to
walk out. When | saw that | said, "How is it economical to throw him out at
such a high cost". If that is the cost that is going lo be paid to get rid of one
man who is not needed and who was recruited as a measure of gratis by a
generous Minister, then where are we going to end up? So, the basis point is,
we have to disinvest not the loss-making companies only. Who will buy the
loss making companies? When it comes to that, they say that a particular
company is making a tremendous profit. The BALCO was in the red. What
happened to the BALCO since its disinvestment? The production went up
several folds and it has now become an asset to the country. No matter who is
running the industry. If it is generating wealth, it is generating wealth for the
country. It does not matter who is running it. So, when the State is running a
company, there is nobody responsible. That is because of our work culture. If
it is disinvested, it starts yielding much higher returns for the investment that
has been made therein.

Sir, one point would be said as lo what should be done with the money that
comes out of, this disinvestment process. There, | would like to suggest to the
Government that that money should be kept aside for developmental projects,
for infrastruclural development, for amelioration of the backward and the less
fortunate people in the country. Those schemes should be financed from that.
This money should not be utilised just for meeting the routine Government
expenditure. That is not fair. When we are taking away money from a
productive industry, we should invest in equally productive channels. That is the
point the Government needs to address.

288



[29 November, 2002] RAJYA SABHA

Sir, they go on saying that only the profit-making industries have been sold. |
may point out that out of 36 companies, 75 per cent of them were loss-maidng.

The criticise the Government on strategic sales. They say that we just
hand-over the shares. The point is when some industries are on the point of
disinvestment, and if the bazaars go cold, the company gets collapsed. If you
sell the shares at that price, what return is the Government going to have? Sir,
they talked out of the Centuar Hotel. They say that he bought it for some crores
of rupees and sold it at a profit of Rs. 32 crores. What about the IPCL? He
bought it for Rs. 2,500 crores and today it is not even worth Rs. 250 crores.
These are the vagaries of the market. We have to understand it. But, by
politicising it and by trying to run down a political party, you are actually
running down a policy, which was initiated by the Congress Party Government
and was supported by all the Opposition parties. Since we are now in power,
it does not mean that it is exclusively a policy of the NDA Government. It is a
policy of the entire nation. The point that needs to be addressed is how to
make it really effective.

The trouble is that the people very easily compare themselves with outside
countries, without realising the extent of our capita! market and the extent of
their capital markets. The entire Indian capital market comprises of $135 billion.
Compare it with the US capital market which is of $10,000 billion. The UK
capital market comprises of 14 billion pounds. With this small capital market, we
cannot think of very large-scale disinvestments. These points have to be kept
in mind before we start comparing ourselves with other countries in respect of
these things.

Besides, it is not that India alone i& resorting to disinvestments. It was
started by England. It has been done in Russia. That is the only way, after the
end of the cold-war economy, which was between two poles. Today it is a uni-
polar world. Therefore, our economy has to adjust itself to the present-day
situation. As Mr. Jibon Roy has rightly said, adjustment has to be made,
because there are forces which you and | cannot govern. Therefore, we have
to adjust accordingly.

THE VICE-CHAIRMAN (SHRISANGH PRIYA GAUIAM): Kindly conclude now.
SHRI B.P. SINGHAL : | will just conclude.

Sir, they have talked about the Directive Principles of State Policy. This
Government, of all the Governments, has definitely tried to take away money
from those who can pay, and then invested it in channels which can do good
to the underdogs, to the really poor. Antyodaya and various other programmes
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launched by the Prime Minister are meant to improve the buying capacity of
the poor man. It is for these schemes that the money earned through
disinvestments needs to be utilised. If that is done, | am sure, this disinvestment
programme, which now cannot be reversed, will achieve its target. Of course,
the programme needs to be reviewed. That review is being done. After that
review, it has to be followed up so that the country does not go bankrupt.

S1. I PAR A6 "M : A ST S, H AEAG e
.Y, TgaT Sft & e & ddg J Rgd Ghed & wwHdA | die & forg
ST B3N gl AHT-31HT e | A s M S, A UH.GH. S
Sft, A " g iaw o, " Ried 9ed | eroe faR Taee feul
JaR® fafaerar 9 e Frepy IR it 81 TRBR B 319+ IaeRuMY &1 Hhah!
2, TATIATY &1 bl 8, HIATY 81 Ahall &l 3 3D ISRIBRIT, JIITHRT,
YHSATIHRYI T Al A9 AU ST, ARBR 3791 31ef-1fT 77 et 51 37 B
Adorg 3l el BT ATty 3t -3rft ATy e iy iaH St 3 wE, # dwaar
IRITT B TN T FST H N I ST BT A YT I R &, RRpI R R 8,
g1 3rerrar At fagae <1 # 8, fafy= sifoai €, 971 7, o9 &, 9w 21 s
M B FAT ARPI, FTeie, Wi, ST A &I 8 Fahell 21 39 S at 37 -
IR B {1 Wl & AR Y8 AT AT aTell Joob 1 39 <27 H FRrferd an
RISTR &, frdT SRiTfST & SRISHRY 31 21 H 9fds TR0 1 g 9
HIS] gt R AT =T et S 11 U a<h AT 519 S8l <2 B A~
T T & ISR -HERTSIRIT F oTdh) < Bl AU off| Th GHg I8 AT 9
Sl e Bl FHI B, TIUAgS Bl d& ANl & 81 H Wi & 51 SHBT G
GRoTH 1 g7, § Tl B Aehal gl § DIs vl -2 T8l g, favive 781 g,
fagaorl &1 H SRIGRT § UgdT g1 il JMH &RV © 98 fafraer & uer 7 781 2
g SIP B, T T 8, TSgRCHS &, YH! FHIT, TRAFAT DI 3R =7 ST
2 Al U8 &R 21 3! O1e § 21 o1 TR vl § Iy ARBRI B 3fdre fRuf
B Tl TEl BRAT IS g, Afb SNl JITSH IRad &, SAP! T8] o1 1|
AR e S A, 99 O € g8 91 )1 oI ©, Wfh T ©, 98 378l
AT 81 MU HET, a1 STeadToll RI? S gSds! a1 ? AT 8ISl 3MRET
ST Y&l &, JNMedl ’rel, Biel g9 Al 91 38 €, g9 fRAfT o1 1 39 979 gt
IERT ArE] B TRBR AR 319 Bt WRGR AT & Arvfel #* e g1* a1
IR TTeg Tl § 3R 7 3mres 81 * Il §, VAT HE1 ST A1Vl S
STeadToll A1 ? TN Bad & STeal Bl BT AT &I

290




[29 November, 2002] RAJYA SABHA

H 957 1P eI AP U & 918 37 @R @1 dredl g1 § JAId! aRe
U A giet Aebell §, oifdh § fU-urgfes g amaxoiiy fafvrdsr w3 i arour
NINKSIR TS IRCIES IR

I8 Wl & [ WRBR T8 S8 TR BRER o] DR Fdbell| WIRIBY
HUFET & TS BT B & S WRGR & I HBT Tel i1 81 Jae B
JHTIBRT 1 3R IedTa g8 b foT ST} Biell 2 o ARepRI F=or 3 oo
FH B MY 5H9d forg (fad w9 | $o e SuhAl o fafae ge
R AT

R W fafaer o afhar g% g3 ol 98 a3 f&ar T o1 f5
fafaer & SIRY Fufert § vded &1 gvdiaror g dife ufovgef & <R |
$ufai feal & Fd| dfeed araifdear a8 & & fafrder @t dieer ufsbar

e T SXIARUT a1 & dfoth ATdoif+dh THRIAT Bl SRl &1 I8 §ToR |

U TRE BT THIYDR YT HR W1 81 ARBR « AT $S Bl 971.....

Suqurege (9= O wiqw) : <1, @, * v /G 9 T B
gfery 9 e faam sy

31 ¥ AR M 3% 7, * v e faan Sl e @ g,
SEEEIERGEIERICIRIE R

Suqurege (it 99 O niigw): PR * g ar S MrTret fem S|

SIS PAR I16d "I § * B8 I8 §, IR BT, IATIAT B |
I IS WE TEl T, TS MURMER el 21 H oIt o Wbl

Suqurede (it \e BT W) : SArae AT 98! 8 dAfhT * T IR
ITeg TSI Bl

T1. W5 PAR Iq1eq "M TR § FHe1 aredl § (& =i & orf e
BId 8, ?es FReI® B &, U1 89N 95 I (98T AR qd=s 71 2H1 + Bal
11 BB § [ 301 AN W agd fag &1 4§ R e we1 g " o0 ik
|1ed 9gd fagr g1 " R § dadl § " orour 2N |red fagre 81" a1 & i
F O 31ef B E, 3R e Bl dIHT 3T Bl Y W FFRefd B E S
ST TART &, I8 <RIY | GRPR IalTdell &1 8] 2

*P! SIS IATdell Bl 3ifed fear WU iR I8 sriadiy =gt 21 §
H1feed &l BT gl

*Not recorded.
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THE VICE-CHAIRMAN (SHRISANGH PRIYA GAUTAM): Dr. Ravi, wc are not
entering into discussion on this very point. The word * is unparlimentary. Please
go ahead.

SIS PR I1ed I : fAfde o1 e B Aarsi § A UhReR @
T ST o IRy WRPR eI~ T HT SRR B IoMR H T4
IRE BT YHIIDBR YT PR X! 81 PR 1 A6 s dI &1 e wu 4
g9d, WIIGER $T UHIUGR T8Tdl golll T & WPR o 8. ULELTd. Bl
Rt & gl 99 fean s @ vaifer) ugfa o qerar fiar #-r en
wrge g o fAfae A & 999 <1 Teas! I8 © 6 I8 ISR FATHT el
FHHE Bl 99 T8 ¥ SafE 9 I8 gt a7 o 5 9 S v § ad 78 8,
Saal 8 fafaer fear Sem ve sik "R Sufe @ a1d I8 € f wRer)
FHHfTI ot et Tol-3rae FEfal B 3N -t ST IR 9= o7 &7 B H W
BIcel g o] qiIRE Bl a1 el o, dTedh] Bl dI T8l B bl IT TARIT
DI 1A TS B Fhdl, TR § Afh Ial BT awh el gl dTedh] & fIfTerer ArTet
H Q.S 7 9 PE 1 2 b $H9aT SId I 8T 300 RIS TUY P PRIG dh
BT JATHAT g3l 81 WRBR 1 R 3R TRIR ST Al Bl el oIk 4
AT DI SOOI & &1 T 1 HAATT 391 GaRT bl s @it Al o, ST
H I Bl BIs AU a1 © oifh URBR U= HHA} & HThe IR ol 8!
U1 U WRPR B HAT IR HAT STl ¥ 7 3372

3T H, RN IRBR g W B b fh 5q 98 BIs S o<l & dl S9
TS BIdi! & olfh g8 STHEH! sl W BIdl 8, I8 S AXDR Bl W} gall
Bl ARBRI W9 H Bkl b gaol R ek 8l Re! &l IH YRT B & oIy
FEI A Al & eI 21 Fel A9 Bl & G TRBR 7 3791 Td GRT B BT
SIRAT &1 a1 foran 87 g=gara|

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Dr. Ravi, you have
taken very less time. Thank you very much. Now, Shri Mool Chand Meena.

it ol T8 WO (JORAM) : AT STRHIETY HelGd, 39 Ao & GG
£} .Y, 9aT STt & Hhed UR Sl 94l 81 <81 ,d8 (99T 9gd TR 51 sHd!
THIRAT BT LI G §Y H TS BT &I 1947-48 BT 3R o SIHT =T&< gl <9
1947-48 ¥ AP € A T8 TUY AT hadl 1951 &b &R ATIS b & B
P UTE gHh1sa IR g5 i | ORTT 20 ARTS golt @ 1990 H I8 dgdhN 99.315
CAS

*Nol recorded.
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Bl TT$11989-90 H % YT UR 4.48 HIRILI DT <14 AT 2071 TS Ardoif~iey &3 H
Pl 235 I ¢ 3R 599 8 G 12 TR AN BRI &1 7 Il IR 23 AT
3R BUYT T §AT &1 U IR Q¥ H ISRIBROT AT g, faferaer ifey &1
YT TTAT1 T8 Udh U1 Iy 8 ROy uR it &t uret 9 iR Sodh I &
fed & | =iy 3R § H89gq H_a1 § b WRPR gRT IIRIBRU Bl Sl
BT STATIT 1T, $9 SSRIDHRUT &b A 3 1996 H SiI UlehaT Y g, Fivad
Y IEY ST AT Yo WRATD AIS IR Ugd AT 21 T2 W1 Bl SfTed 3 &9
forae @ e < for e St ufhan 2, AT M e amea E fr ey i e 9
Froll B HIFSAT & WG 99 B €, T8 U GaRATh Adbd o GBI H a4
DRAT TG b &H 19 1iq F el okt &1 St &, -9 Bl a2l & <Y
AThe o RRARY SEd 81 SR &=a € & & 39 orew T fiar 9d oy
B SHP] 99 b, Yo Hl PRI V&l &1 U BICT AT S&T8RYT H H3l HEISY
DI ST AT M5 SN, F B Blcdl DI A 991 31 f9er & T 4 &
BIce o7 373, C1LSLAT, &, 31U ¥ &1 HRIS H 99 371 &1 RIS & df IaH
AHS! N g o U B SR § o 3T @S BTl B 9971 STAYR H G
Yo 6 BRIS H 991, 6 BRIS DI dl STHH 8 & SADY, dfed SITGT Y RfY Al
IE TNBT AMUBT EARI T H &1 17T & 6 food R | 39 Aify &1 ey
3T 91 ¥E 87 H H&1 I & TSR &1 BM Blcd aa T8l &, I8 a1d
BRI FHe W ATl 81 I8 FHR fUsel 53 aui 9 AfTd @l T8, A ARDR
AIEHR Wl SHD! TG Gl I[AT FRAT B G AT o1 DR A<, SATY
39 R far B Anfey iR &6 |raer WY anfav f enfRer &9 frd gle # 39
PBTH BT PRI & ? Uh IRP g biucfone] gRT ARGRI Gl Fermsit 3 1
ARG 25 BOIR BRIS DYV H g9+ BI IR B, BIR U IR 3fihs 2l 85
BOIR BRIe BUIT 37 fIeiia WReamait gRT <9141 741 21 59 W 89 Blg driare!
TEI PR T &1 GANI ARG BH URTURII] PI BIfSAT & WG TaDBR Dl ATET
T % E1 I8 forsdt ft S § Th¥Ta 981 I 81 HE ISy, 459 e Gee
& H1eH | Afae § Arfone wes affrfera foam wam sl gfer wieh =
AT FeNee TR 59 3 DI STl Sl g3 Yolufd, 96 R o7 o, I
[EIT of &i, SThT GOUANT 8l BT T, ST S ITH! AXBR & 3T |
TS| AT SADT SeeT BT XET & i1 314} ATGT ATEd H7 38 U1 Y b aru
I goiuferl & g1 H < X2 & | I8 Teb Al PRIS Bl AMEIa] ITell 921 & I8| I8
fees favHaT 2, FHTRIS favHdT 81 9 IR & $HUR 98d IR SR & 3i”
Y AR TR IR g1 Ul aRRRATT 3 ffged diR uR sH-IHeH! gaer
BT &1 89 Sl

*Not recorded.
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e el fHa1 8 I9d! 39 dXid A 9941 SFId T8l ol 59 ) R 8T
F1M2YI 9 IR H H MMUBT TS BICT AT STV AT AT, TRBR Bl Giferdt
DI AR S BT HIAT TN UH TR 3.3, & Bled 9@ &
3R ORI TR ae TS gav B HuRker id 3% 8. 78 Sl e 2,
ffega dR 9= & 7T € 6 89 ST=RTSE I a1 # 81 39 IR &4 a1 arfey|
F o .. Te. & WeH el =redn § o) #Ht 7Ry H amudt e o 39
AR JATR I PHRAT @TE g

Suqureger ($ Jg O Miaw ): firex o, R g gr-dF e |
T HR Ahd 872

37t ol =< Hion : TET 811 1 Gf¥ehel ST 81 Bl Te] b, |iEd|
Sywrrene (sht wg i aw) : HRY, BT BIRTTI You can finish

it. There are many more speakers.

it o =V Mo : MEURIUS T Hifthe AfHT S 81 39 HFa
BT RARIT BT 97 o1, <ifhT i 3Tt Wgd & foIv TR o1l SHBT
feaepoT Bxe & T araraRer SR fhar 7T TURT SRR T BT fh
MU BT IH=T B, <ifh T TR=T &1 el fUsen Ria=h ff TR
31TE 3R I8 IR At 31g, Afhd T TR=C! &1 fireft| oifep1 R & =rent
o & fo S9! I TRET § &1 51 fhae! A ugee & forg &1 s 57 H
HET H U qTl DI T §Y TS Hel A8 g (b AT HH1 19 < 8] B
T ARBR Bl ATHTS AT 8, ISR oI BT U ol RIct el SHb
q1eq I 8, SIdT G I12V| g Tgde U= 3MTe 8 a1 fhd ave & o R
P &3 Bl Ao TSI BRI IMYBT THST H a1 17T & fh 31 59 3R A ST I3
27 JTST YR 100 RIS Bl METST ITell I 8T AT 21 29 &b e JoTR &
ATE HH BId ST X8 81 T8 I 3iIel HUil oY < Re1 & S Huial &l 9o
P fIIR TRGR DI BT ARYL..(FILUTH)...

SHRI MANOJ BHATTACHARYA : Sir. it is already 5.45 p.m.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): The House will sit up
to 5.46 p.m. Shri Meena, you please finish.

it g == Mo : IR, § I8 $T I o1 & SN it duft o S @ E,
TP WIfIh IIEAR Wiol Sff I8 81 9=} o1 S9hT a9 Grell STl & o
ST T8I 8l, Th-ld! 1 81l olfp STq A Hufrai givam § U= g a1
T2 € q9 RIT 81 89 S SRSt IR DI < | DU I BRAT ARBR Bl
9T HRAT I8 Bl IRBR Bl 9P FUR IR HRAT ATl THol] ddex
RS @rse & Ayl daex 21 9@ fSag<Redc a3 ¥ ugd

TRPBR Bl AT AT
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THE VICE CHAIRMAN (SHRI SANGH PRIYA GAUTAM); Mr. Meena,
please sit down, Hon. Members, further discussion on this Private Members'
Resolution will continue on Friday, the t3th December, 2002. Shri Meena may
continue his speech on that day. The House is adjourned till 11 a.m. on
Monday, the 2nd December, 2002.

The House then adjourned at forty six minutes past five of
the clock till eleven of the clock on Monday, the 2nd
December. 2002



